IN THE CENTFAL ADMINISIRATIVE [PIEINAL, JAIROR ZENCIH

0.2, No. 639,92 Dt, of crder: 21.9.53
Nzthz REam Shirmd 2 Aoplicant
Vs,
Union of India & Ore. : PiSHonﬂenta
None Present for the 2pclicant
/

Mr ., m, P, Mishra ¢ Counsel for resoonder
She s Coungel for rzspondents Mo,

Hon'Ible Mr,Tustice D.L.Mzhta, Vice Chairm@n
Hor'ble, Mr,0.P.Sham?, Member (2dm.).

FER HUN'PLE MR, JUSTICE D.L.MEHTA, VICE CHAIDMAN,

Applicant haz filed this 0.2, heing rgngf"kd
with the proceedings: of the departmentil selection

comimitites for nok cor
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ten 1,245, 23dre, PRrief famts .

the 2oplicant waz compulsarily retired vilde ordsrz

the State Governmen: under Pule 241(2) of the F3las-

than Serivice:Rulws.,.

2. The Applicant Appryached the Hon'ble Pajazthan
High Court and the Hon'ble Pajeskthan High Courk, set
2z3ide the order of comoulscry retiremsnt. The 2nipli-

cant was not in emcloyment At the relevant ovoint of
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2z compulzorily retired sc his caze could
not e consideraed,  Howersr, sulSsagquent gnashing of
compuleory retirement led to the oogi-

+ion thet he zhonld e deensd ko e in emnclo

2 Crmpmittee 2rd ghonld zxamine the 23se of Hhe 3oioli-
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and if found fit, ncocessary ordzrs should he passed,
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